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(1996) 12 SC CK 0051

In the Supreme Court Of India

Case No : Writ Petition (Criminal) No. 1900 of 1981

Dr. Upendra Baxi APPELLANT

Vs

State of U.P. and Others RESPONDENT

Date of Decision : 13-12-1996

Acts Referred:

Citation : (1998) 8 SCC 622

Hon'ble Judges : J. S. Verma, J;B. N. Kirpal, J

Bench : Division Bench

Advocate : S. Muralidhar, Neeru Vaid and A.S. Pundir, for the Respondent

Judgement

1. Smt Manjulika Gautam, Secretary, Department of Women and Child
Development of the Government of Uttar Pradesh is present in person. She
assures us that she herself or a senior officer deputed by her for the purpose
would visit the Agra Protective Home to ensure prompt action in respect of
matters of urgency and commencement of the necessary steps in respect of the
other deficiencies which have been pointed out and those which may be
discovered on inspection of the Home in this manner. She also assures us that
prompt action would be taken to ensure performance of the statutory obligations
within a period of one month from today. The learned District Judge, Agra is
requested to coordinate with the Secretary, Department of Women and Child
Development for a proper and effective completion of this exercise. It has also
been brought to our notice that there have been irregularities in discharge of
some of the inmates because of lack of proper scrutiny while making such
orders. Learned District Judge is requested to ensure that a proper scrutiny is
made by the judicial officer concerned before making an order of discharge of an
inmate of the Home. The District Judge may also formulate broad guidelines to
facilitate the exercise.

2. The Secretary, Department of Women and Child Development is required to
submit a compliance report by the next date.
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3. List on 7-2-1997.

Court Masters
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